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"Mr. P. N. Rajahhoj is to be con-
gratulated on introducing a Bill in the Rajya 
Sabha to ameliorate the conditions of 
domestic servants. I would like to suggest 
some more amenities: Maternity benefits; 
life insurance; provident fund, with the 
master's contribution of equal amounts; 
pension."—G.  M.  Vaidya. 
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low 14 years of age should be protected from 
work involving heavy load by proper 
amendments in the Employment of Children Act. 

Arrangements for medical aid can at least be 
provided to the servants of Government servants 
by inclusion of servants in the list of dependants. 
Similarly, there are many institutions where 
officers are paid by the institution for their 
servants. Offices of the Labour Commissioners 
may be used for persuading such institutions to 
pay for medical facilities of the servants of suck 
officers." 

 

"On April 2, 1954, the All-India Domestic 
Workers Union demonstrated before the Delhi 
State Assembly and the Union demanded 
facilities for the downtrodden and over-neglected 
poor domestic workers and strongly appealed to 
the State Government to pass laws to this effect." 

 

"After all these unwanted and undesirable 
happenings, the Union started hunger-strike on 
November 12, 1956, before the house of the 
Home Minister, Pandit Pant. But with the 

assurances and promises of our honourable 
Members of Parliament and especially that of Smt, 
Subhadra    Joshi   and   Shri   Feroze 

"The service* of a domestic servant are 
often terminated arbitrarily. This should 
be protected by the extension of the 
Retrenchment Section of the Industrial 
Disputes Act and at least by a provision of 
one month's notice or one month's pay in 
lieu thereof. Weekly off, at least some 
festival holidays with pay and an annual 
leave to pay a visit to native places are 
absolutely    necessary. Servants be- 
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"Every domestic worker shall be allowed at 
least one full day's rest every week. 

"No deduction shall be made from 
the wages of any domestic wor 

ker on account of weekly holidayi 
under sub-section (1)."  

 
Time and condition of payment of wages 

Wages of every domestic worker shall be ]>aid 
within the first seven days of the next succeeding 
month. 

"Where the employment of a domestic worker 
is terminated by the employer, the wages earned 
by the domestic worker shall be paid within three 
days of the termination of employment." 

 

"A large number of workers are engaged for 
doing domestic jobs. Their conditions of service 
are not at all satisfactory. The Bill is intended to 
provide 'for the registration of domestic workers, 
to regulate their hours of work, payment   .   .   ." 

MR. DEPUTY    CHAIRMAN:    Your motion at 
present is for consideration. 

 

Gandhi, Mr. Shyam Singh was obliged 
to break his 12 days old hunger-strike 
along with his eleven hunger-striking   
colleagues... " 

"I have received. your letter and gone 
through the proposed Bill. I think there 
should be some distinction in minimum 
wage between full-time and part'time 
wcrkers also." 



 

The question was proposed. 

DR. SHRIMATI SEETA PARMA-MAND: 
Mr. Deputy Chairman, I have great pleasure in 
supporting *be principles of this Bill because 
it is impossible not to sympathise with the 
aims and objects of the Bill, as even according 
to our traditions women and servants are 
classed together. Women are always 24-hour 
servants and the domestic servants work from 
5 A.M. to 11 P.M. So realising the hardships of 
these people is not at all a difficult thing for a 
person, for a woman particularly. 

Sir, the Statement of Objects and Reasons 
of this Bill makes out a itrong case in favour 
of the domestic servants. But I would humbly 
like to put to Mr. Rajabhoj, the hon. Mover of 
this Bill, that though the objects and aims of 
this Bill make out a strong case in their favour, 
we have to see whether the Bill, if it becomes 
law, can be implemented. I know that 
Government, in the Consultative Committee 
and also in the Industrial Tripartite Conference 
in Madras, had taken up this question and has 
given much time to it, particularly because of 
the hunger-strike that was going on here, and 
the Labour Minister, Shri Nandaji, has himself 
given personal attention - to this as much as 
possible, and I know on good authority that it 
was decided to take up this measure for trial in 
the City of Delhi itself. The enforcement 
machinery, as given here in the Bill, would 
have to be so large that even if the entire 
police budget for law and order that is there 
today were to be doubled or trebled, I do not 
think it would be possible to do this work if 
the Act is to be applied to the whole country. 
Apart from the fact that there are very many 
lecunae in this Bill as it is which would make 
it impossible to implement it, there are so 
many contradictions.    There are many    
things 

that are left out and I would like to point out 
some of them which would make it difficult to 
get a good and entire picture of the objects of 
the mover. 

Firstly, I would refer to the definition of 
'domestic worker* and it speaks of cleaning, 
gardening, tending, etc. I would like to ask the 
Mover whether a worker, if he is not an 
industrial worker, who does some work in 
shops, etc., and works also in the house, can 
come under this Act. Then, it speaks of full 
time or part-time worker doing the work of 
cooking, sweeping and so on. The part-time 
worker is to be given all the benefits that are 
mentioned in clauses 9 and 10—one day's rest 
every week, so many days of privilege leave 
and so many other things—as if they are in an 
industrial concern. If the definition of 
'domestic worker" is to apply to part-time 
servants also, how would these things be 
applicable to them? Similarly, there are so 
many things which are unworkable. I do not 
know how the mover thought that this Bill 
could be implemented at all by anybody. 

The mover has said that the pay should be 
paid before the seventh of every month. It is not 
stated what remedy there would be if such a 
thing was not done. He mentions some tri-
bunals.. How many tribunals would we require? 
We know that the economic condition of our 
country is such that many of the employers 
themselves do not get their salaries before the 
seventh of the month. Many of them ^may not 
get them for a longer time. Particularly, in the 
State of Madhya Pradesh, where there is the 
integration of four States, the service records of 
the old Madhya Bharat State have to be 
considered when a man is transferred to the 
Vindhya Pradesh area. Even people who have 
got eight or ten years' service and. who are 
drawing about one hundred or two hundred 
rupees, are not, at least twice in a year, paid 
their salary in time  for  two  or  three  months     
to- 
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gether and that happens because the previous 
sanction of the audit department has to be 
obtained when the new budget proposals 
come into force and then once again. So, what 
is to happen  in  this  case? 

Sir, the provision with regard to the police 
action required makes one wonder whether the 
domestic servants are to be treated as 
criminals. The police has to make enquiries 
into their credentials, addresses, etc. Whatever 
information is given about a domestic 
servant—the place where he was employed 
etc.—has to be - verified from the village of 
that person. We know, Sir, that even today 
with our routine administration, it is difficult 
to get replies in governmental business— 
Central or State to State Government 
business—because the personnel required is 
so great, and the administrative work has so 
increased, because of the so many plans we 
have taken up, the Community Development 
and other kinds of programmes. If we were to 
have these answers to be brought from the 
village by a person, taking for either capable 
of giving correct information or would be 
honest enough to give correct information, 
and if one, as is usually the case, is illiterate, 
what is to be done? Let me read, Sir, some of 
the clauses. It,says in sub-clause 6(1): 

"The officer in-charge of the police 
station shall maintain a register of domestic 
workers and enter therein the particulars 
furnished by the employer under section 5   
.   .   ." 

Now, leaving aside the question of a place 
like Delhi, I would take the example of a 
district with 40,000 to 60,000 inhabitants 
even, and ask the mover whether it is possible 
to make time for such a register by the police 
officers of the particular district, who are not 
even able to enquire into the crimes and other 
things that happen, breaking the various laws, 
even the laws bearing on food adulteration or 
food control and other things, whether it is 
possible for them to make time for such a 
register.   If the mover 

had suggested that this should be done in a 
limited way as an experiment, as a pilot 
project, in a small district, and the 
employment exchanges could be used for this, 
one could perhaps have understood it, but 
even there, Sir, I would like to say this that, 
knowing as we do, the employment conditions 
in our country and how difficult it is for many 
people to get a livelihood in their villages, 
knowing also that domestic service is a kind 
of relief, to earn some money to supplement 
their other meagre incomes, or to find a home 
in a different place where they will have 
shelter and wages from their domestic service, 
it is not understood how the mover or those 
who have written to him—may be from a city 
like Delhi where people might have taken a 
self-centred view, looking to their own needs 
and the possibility of meeting them,—could 
think of sponsoring a legislation that will be 
applicable to the whole country without 
realising whether it would confer anj real 
benefit on the domestic workers throughout 
the country and also whether such a 
legislation is workable at all. Sir, look at the 
requirements in sub-clause 6(2), look at the 
elaborate enquiries a police officer has to 
make. The sub-clause says: 

"The officer in-charge of the police station 
or some one deputed by him shall call on the 
employer within three days of the registration 
and verify the details." By the way, if the 
servant had run away in between, all the 
labour would be wast-' ed—"furnished 
earlier. He may also gather from' the 
domestic worker such other details as he may 
require. He shall, in particular,  record  
following:— 

(i)  Height. 
(ii) Identity marks. 
(iii) Specimen Signature or thumb 

impression." 

Now, who is going to verify the thumb 
impression? How many people can read and 
write, I would like to ask the mover?    And I 
would like      the 
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[Dr. Shrimati Seeta Parmanand.] movei to 
pay attention to what I am saying so that he 
may be able to see how far workable will be 
the legislation that he is wanting to introduce 
in the interests of these peopie. 

The clause proceeds further and sub-clause 
6(3)  says: 

"The police officer shall, after getting all 
the information mentioned in sub-sections 
(1) and (2),"— that is what I read out 
earlier— "immediately write to the police 
station of the place of origin of the domestic 
worker and ask for verification of the 
details." 

Sir, when we know that even in the case of 
accidents or anything serious happening at the 
place of origin it is impossible to get any 
details about the people, how is it possible in 
this case, and who is going to bother about 
thousands of people who are employed all 
over the country in domestic service for 
giving the information that is required like 
this? And is it feasible that every employer 
will take an inch-scale or a measuring tape 
and measure the height of his domestic 
worker or workers? I am glad that the mover 
has not included "weight' also. And then the 
domestic worker will have to be asked to 
reveal his identity marks. The whole thing, 
Sir, though an ideal thing, has been put in 
such an impracticable manner that it would be 
impossible to achieve the object, and not only 
would it cause harassment to the employers, 
but it would certainly cause harassment to the 
workers also. And very soon they will say : 
"Please save us from this type of harassment." 

Then comes action to be taken by the 
Police Officer and the relative clause 7 says: 

"If the police officer who has originally 
addressed a communication under sub-
section (3) of section 6" —that is about 
getting the information from his village 
immediately— "finds that the report, he has 
received under sub-section (4) of the 

said section does not tally with the details 
given about the domestic worker, he shall 
duly intimate the fact to the employer con-
cerned." 

Now what is the employer to do immediately? 
If the height and; identity marks as recorded in 
a district town or, say, in Bombay do not tally 
with those as obtained from the village—if at 
all anybody has noticed them in the village—
then the police officer shall duly notify this 
fact to the employer. And is the employer then 
expected to dismiss that domestic worker? Sir, 
my point is, when giving all these things, 
weekly holidays, casual leave, privilege leave 
and prompt payment of wages—things which 
look very, ideal on paper—it was necessary to 
see whether all this would go ' to the benefit of 
domestic workers and whether they could 
expect employment with these benefits 
insured to then* especially in our country 
where unemployment is rampant. Even indus-
trial workers today are faced with partial 
employment or half employment, not full 
employment, those who are registered, those 
who are on the regular rolls of an industry, 
those who are even governed by wage awards 
and those employees who are really threatened 
with punishment under industrial legislation, 
they are not able to get full employment, and 
when as a result of the award they are 
dismissed they are taking recourse to 
gambling to eke out a living in between their 
dismissal and their reinstatement, if at all they 
are reinstated. Is it ever possible—I am asking 
the mover—to find full employment for those 
who are now partially employed or to make 
this law applicable to people to the benefit of 
the domestic workers? If this Bill were made 
into an Act, it would, in my opinion, result in 
a failure. It cannot be made into an Act, 
because the whole thing is so impracticable 
and vague. If one were to go to a court, the 
court will find that it is impossible to decide 
any case under this Act That will be the test as 
the speaker on the last Bill too    said.   The    
whole 
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scheme of the Bill entitles the Bill to be 
styled "The Domestic Workers 
(Unemployment Promotion) Bill", because 
the people naturally will not like to employ 
domestic servants under this Act. 

Let me give" you an instance, a thing that 
actually happened. In a suburb of Bombay 
certain cooks had gone on strike, because 
Bombay is an advanced city, and there all 
these ideas are very well known, and the 
cooks, usually, are a class of people who are' 
literate. They sounded their trade union and 
the result was that all the cooks went on 
strike, because their preposterous demands 
were not met. Following this the ladies of that 
particular suburb also, who had their women's 
' organisation, met and decided not to employ 
any cooks rather than be bothered by them 
every -time. This went home and after a 
month or two they all came  back for  service. 

Let me now tell you about Delhi. There 
were some men discharged from the I.N.A. 
who were working as drivers and who were 
doing some domestic work also, and when I 
asked them how they, being members of the 
union, were doing this other work, they said, 
"What if we are members of the Union? If we 
did not do this other work, we would be faced 
with unemployment. So, we have to do-- 
these things. - Otherwise, the employer will 
himself drive the car and do away with our 
service." 

So, Sir, we have to take always a practical 
view of things. It is no use thinking of 
ideals—these things are ideal no doubt in the 
U.S.S.R, and other Communist countries 
where there is full employment. Those are 
dictatorial States. We are not able to regulate 
wages and regulate expenditure, save money 
at the top so as to give equal wages to 
everybody. As a result we cannot today 
guarantee full employment though it may be a 
Directive Principle in our Constitution. As 
such we have to see— doesn't matter whether 
it is in the domestic service or in the     
agricul- 
116 RSD.—4. 

tural Service—that these people do get 
something and are not deprived of domestic 
service. 

Let me give you another instance. Madhya 
Pradesh is one of the States, Sir, which about 
ten years back had passed legislation about 
minimum wages in agriculture. Even there the 
wages are always governed according to the 
conditions of availability of labour. It is 
always the law of supply and demand that 
regulates these things. So, in spite of the 
legislation being there, it is not possible to 
implement that legislation, because the 
workers themselves would not come forward 
to give evidence. 

I shall give you another instance. The coal 
industry is the best regulated industry so far as 
wages are concerned. In this industry, contract 
labour is used in some mines to the extent of 
one-third. If the total strength is three thousand, 
thousand or thousand and three hundred 
labourers belong to the contract labour 
category, and these labourers  instead of getting 
three rupees, get only a rupee and four annas or 
ten annas, the rest of the money being divided 
between the employer and the contractor who 
happens to be a supervisory employee. When 
the Unions go to the workers asking them, as 
Union mem-, bers, to give it in writing that they 
received only this much, even though they 
complain loudly, they are not prepared to give 
anything in writing because they know that for 
every man who is sent out, there are three or 
four persons waiting. Government has taken 
action and has also enacted legislation—we 
passed that measure in the last Session—to the 
effect that whenever there is a vacancy, it 
should be notified to the employment exchange. 
Because of the difficulty faced by the workers, 
the labour leaders in the other House and in this 
House wanted the Labour Minister, Shri Nanda, 
to accept an amendment which would make it 
incumbent on the owners to take in labourers 
only from the exchanges, but the Labour 
Minister did not agree to this suggestion 
because of practical 
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This is a thing which will seek its own level 
because of the law of supply and demand, and 
any legislation brought forward in regard to 
this matter will only mean further harassment 
to the poor labourers resulting in what 
happened in Bombay where the housewives 
had decided not to employ domestic servants, 
that being enacted in other places also. Such a' 
thing has happened in the West^ also. He was 
talking of conditions in the • West »and he. 
also mentioned a letter of congratulations 
received by him and which has also come in 
the press. While he only mentioned the West, 
he was not prepared to go into the conditions 
existing there. Labour legislation in the West 
has become very difficult. He was talking 
about the United Kingdom but even there, 
there is no full employment—let us not take 
the Communist countries—-and the State is 
giving doles. Here we have no arrangement to 
give doles to our unemployed persons. People 
are not employing domestic servants except 
people who come in once or twice a week. 
People are employing domestic servants only 
on a casual basis; they have servants who 
come once in a week or have altogether two or 
three people who come in for half a day. There 
are other reasons for this but the main point is 
that if these people earn, then because of their 
earnings, they would not be entitled to the old 
age pensions in full. Therefore, all this type of 
legislation relating to domestic servants is 
related to the important principle of a welfare 
State. Unless we overcome our financial 
stringency, it would be difficult, in spite of all 
our sympathies, to do anything of the type 
suggested in this Bill with regard to the 
domestic servants. In the meantime, it is for 
the social workers to educate these people to 
do their duty properly. The hon. Member has 
looked at the question only from one point of 
view; he talks about hours of work, ten hours, 
and so on. He has compared the condi-tfons 
here with the conditions obtain- 

ing in the West but has he compared the 
efficiency of the workers in the West with that 
of the workers here or even with China? . 
Because of lack of education and a general 
sense of responsibility, they do their work in a 
certain way and they go on strike even in 
industries in a very lackadaisical manner. The 
climate is also very enervating. We ask for 
rights but we have to see that people do their 
duties. The hon. Member has not thought 
anywhere from the point of view of the 
masters. A few masters may be bad and they 
may not be paying the domestic servants 
properly. I do not deny that. The Domestic 
Servants' Union in Delhi complained that the 
masters make the servants sleep in staircases 
and in dungeons; they abuse the labour and so 
on. This may be true in respect of some 
masters but awakening can be brought about 
in the case of such masters by the workers and 
by people who are coming forward to repre-
sent them. I should like to know what the hon. 
Member, and those who support him, have 
done to educate the workers in regard to the 
workers developing a sense of responsibility. 
It is said in the Bill that they should be given 
this concession, that concession, full month's 
leave with pay for every year of completed 
service and all that, but what about the French 
leave that these people take? The common 
excuse given, more so in the backward State 
of Madhya Pradesh, is that some mother is 
dead. If they were to be asked as to when the 
mother died, then they would say that this was 
a step-mother or some other mother. There is a 
long list of several mothers. They want to go 
and attend the death ceremony of somebody or 
the other and so, very often, there are these 
false excuses and this happens even in an 
industrial concern. I would like the hon. 
Member to remember this. He should have 
gone to the Labour Ministry and found out as 
to what has been done so far for these' people. 
He knew very well about the strike that took 
place, the hunger strike that took place but 
how 



 

is it that he did not find out as to what 
were the solutions that were offered by the 
Labour Ministry as a result .of this strike? 
He also ought to have found out as to how 
this problem came to be given so much of 
prominence in the Tripartite Conference in 
Madras. Sir, the hon. Member is a member 
of the Congress Party—and I am sorry to 
say this here —and he ought to have 
known the facts. The Party has given an 
undertaking—and the Government has 
accepted this in the Tripartite Con-
ference—that no measure will be brought 
forward in regard to this matter because 
the matter is difficult of solution. 
Government has guaranteed that it will 
take this up in Delhi as an experimental 
measure to find out ways and means by 
which this problem could be solved and 
will later on see what could be done about 
it. 

- 

The hon. Member asked us again and again 
to give deep thought to this problem. I should 
like to request him to do the same thing. Has 
he given deep thought to this problem from all 
its angles?. If he has, then how is it that he has 
been blind to these aspects? The clauses 
contained in the Bill are very unpracticable. I 
do not know what he has in mind. Has he 
worked out the cost of the enforcement 
machinery? i What does he think would be the 
machinery by way of the tribunals that would 
be - required? Has he any idea of the number 
of police officers that would be required? He 
says that he is always copscious of the 
difficulties of the backward classes and the 
Scheduled Castes. He must be knowing how 
the official staff is not adequate there. How is 
it then that he has not thought about this fact 
that it would be beond the means of 
Government to employ the additional staff 
required for this purpose-I would again like to 
stress that I have got the greatest sympathy for 
the hardships of the domestic servants and I 
have no sympathy for the employers who do 
not look    at    the   i 

hardships of the    domestic    servants from a 
humanitarian point of    view. India has a 
tradition in this respect. If the employers are 
from the villages and belong to the educated   
and cultured classes, they should look upon the  
servants like members  of     their own families, 
like their own children, and the servants also 
.look upon their employers  as members  of 
their own families.    If we have, on account of 
the industrialisation    and    stress    of modern     
life,    forgotten those ways, then there is  ample    
scope for    the social workers to get active and    
to revive those    old traditions.      Therefore,    
while    I sympathise    with the Statement of   
Objects    and   Reasons, I    feel    that    every    
effort    should be made    to    educate not    
only   the domestic     servants     but     also     
the employers in their sense of duty and 1 feel 
that the object of this Bill will have been 
achieved if this discussion, which, I hope, will 
continue on    the next non-official day also, is 
used for focussing attention on the danger that 
may be there, viz, that people would not like to 
take to domestic service. As long back as 1921  
or 1922    when the legislation about domestic 
servants had come in England, it was not so 
drastic as this one, requiring that the police 
should have the identity marks etc., but all that 
was    intended was that a percentage of the 
domestic servants' wages should be paid as con-
tribution to the Government by    the employers 
from which they could get free  medical  help   
and  there   should be two half days a week, not 
one full day, given to the domestic servants as 
leave. But even then the domestic servants used 
to avoid  domestic     work and take to service 
in hotels. Today our hotels are not called    
industrial concerns, though there is such a legis-
lation as the Shop Assistants'    Hours of Duty 
Rules under which the shop assistants' hours of 
duty are regulated but I do not think' it is 
applicable in all  the   small  towns.    Though  
it    is there and under that, some of these petty  
shops and hotels  etc.    can be, to  begin  with,  
brought    under    this type of legislation to 
give relief to the workers, yet I do not think, in 
spite 
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sympathy one may, have with the lot of domestic 
servants, one would say that the time has come to 
justify this type of measure which will defeat its 
very purpose and it will only add to the list of 
measures which only remain on paper and. which 
create a sense, among the citizens, of defiance for 
law because the inability of the Government to 
Implement any Act, and is indirectly taken by all 
concerned to imply weakness. The domestic 
servants would themselves not even give for fear 
of being out of their jobs, any information of 
injustice done to them. That kind of thing strikes 
at the very root of the principle of law and order. 
It is therefore the interest of these very important 
issues that are involved, even if one were to agree 
to pass this type of legislation, that makes me 
reluctantly tell the mover that the only thing he 
can do is to withdraw the motion because the time 
is not yet ripe for it. 
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"working, ' sweeping, cleaning, 
gardening, tending domestic animals, 
keeping children etc" 



1425      Domestic Workers       [ RAJYA SABHA ]        of Employment)      1426 
(Conditions Bill   1959 

 



1427       Domestic Workers        [ 4 DEC. 1959 ] of Employment) 1428 
(Conditions Bill. 1959 

 



1429      Domestic Workers       [ RAJYA SABHA ]        of Employment)       1430 
(Conditions Bill, 1959  

 
Clause  12(1)   says: 

"Every domestic worker shall be entitled 
after twelve months' continuous 
employment to privilege leave with full 
wages for a total period of not less than 
fifteen days." 
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PROF. A. R. WADIA (Nominated): 

Madam Vice-Chairman, I do appre 
ciate the good intentions of my friend, 
Mr. Rajabhoj. But when I have said 
this, I am not in a position to say a 
word more in favour of the Bill. In 
fact, it is difficult to think of a 
more      ill-conceived and      more 
badly thought-out Bill than Mr. Rajabhoj has 
thought fit to bring before us. My task of 
criticism has been appreciably lightened by 
the two previous speakers who have spoken 
very forcefully and very cogently on the 
subject. 

Madam, I have been very fond of telling 
my European friends and my Indian friends 
that in the economic world of today there is 
one respect in which India is deflni'ely 
superior to the West, and that is in the matter 
of domestic servants. I know that this source 
of pride will not continue long. We are going 
in for more and more industrialisation and our 
people will naturally get more and more 
wages there None, except a fool or an idiot, 
will prefer to be a domestic servant on a lower 
pay when he is going to get much better 
wages in an industrial concern. But, if by any 
mischance, Mr. Raja-bhoj's ideas are carried 
out, he will hasten the day when there will be 
practically no domestic servants for the simple 
reason that under these extreme conditions, 
extreme rules that he is proposing, most 
persons would prefer to get rid of domestic 
servants rather than employ them. 

"Nothing in this Act shall be construed 
so as to preclude the employer and the 
domestic worker from entering into a 
contract which would benefit the latter in 
material respects." 
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As a mat.er of fact, so many people come 

from villages to our cities, Why? Because 
there is not work enough in the villages. In the 
cities why do people go in for domestic 
service at all? Because there is not sufficient 
employment in the industrial field. Now, if the 
ordinary middle class people, who employ 
servants, are forced to undertake all these 
terrible liabilities imposed in the Bill, they 
will naturally not employ these domestic 
servants, and the immediate result of such a 
Bill would be rise in unemployment. I am 
perfectly certain that there might be one 
person out of ten who might possibly get all 
these advantages, but there will be nine 
persons who will be thrown on the streets, and 
following the consequences of increased un-
employment there will be more of beggary, 
there will be more of crimes, more of 
robberies and more of pocket pickings, so that 
all the advantages which Mr. Rajabhoj dreams 
of will absolutely evaporate. 1 am afraid, Mr. 
Rajabhoj is not fully conscious of the present-
day conditions of employment. He is talking 
of reporting to the police as soon as a servant 
is employed. He does not seem to be 
conscious of the fact how often our domestic 
servants change nowadays. 

Within a week we might have three 
servants and every time we are expected to 
run to the police station to report. All the 
remedies which he is proposing in clause 4 
and the following clauses are absolutely 
impracticable. The importance which he gives 
to the police will only succeed in introducing 
police raj which will not be of any benefit 
either to the employers or to the employees; it 
will only make our life more miserable. 

Clause 4 is thoroughly impracticable. 
'Domestic Servant' includes either a full-time 
servant or a part-time servant. He has not 
made any distinction in their wages. Are we 
expected to make the minimum wage of Rs. 
30   for   a   servant   below the 

age of 18 and Rs. 40 for a servant above the 
age of 18 applicabie to a person who is even in 
part-time employment? Has he taken into 
consideration the fact that most of our 
domestic servants are not merely paid wagej 
but are also fed and even clothed? Does he 
include that in the wages to be given to the 
domestic servants? .In other words, he is 
really making the relationship between the 
master and the servant much more difficult, 
much more inhuman than it has ever been in 
the past. There is a sense in which this mas.er 
and servant relationship has something 
beautiful about it provided the master is 
human and- the servant is human and very 
often both of them are human. I have known 
of a master who has given money, not a few 
hundreds but a few thousands, to a servant to 
build a house in his own village. I have known 
of masters who in their will have given 
legacies to their servants. Recently there was a 
case where a man—only his sister is surviving 
but he had got a very big house and a number 
of servants—definitely laid down in his will 
that not a single servant should be dismissed 
and that the whole establishment should go on 
as it used to go on in his life-time. That is a 
beautiful human relationship which you 
cannot possibly expect under the conditions of 
force and police raj that Mr. Rajabhoj has in 
mind. 

Clause 9 talks of a full day's rest every 
week and it says that no deduction shall be 
made from the wages— a very sensible thing. 
Then he says that the minimum wage of a 
domestic worker under eighteen years of age 
shall be Rs. 30 per month and over eighteen 
years of age Rs. 40 per month. How many 
people are there who can afford these wages 
to be paid? So, the net result of Mr. Rajabhoj's 
endeavour would be to create unemployment 
It may perhaps be good for the employers if 
they have to work by hand and the sort of lazy 
life that some of us are tempted to lead under 
present conditions   may    go.   That    may    
be    of 
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benefit to the employers, certainly not to the 
employees whose interest Mr. Rajabhoj has in 
mind. 

Clause 11 is thoroughly impracticable. It has 
already been noted, and I am glad that it has been 
noted by so well known a labour leader as 
Shrimati Seeta Parmanand, that our domes.ic 
servants have not got that efficiency that 
domestic servants of the West have or even the 
domestic servants in Japan or China have. 1 have 
seen that efficiency with my own eyes and if one 
can afford it, one would not grudge the high 
wages that are given to domestic servants there, 
but it is very questionable whether with the 
inefficiency of our domestic servants it would be 
justifiable to pay them high wages. They have not 
got the honesty either which the servants in the 
West and servants in Japan and China usually 
have. There is hardly any servant who can 
honestly say that he is living only on the wages 
given to him. I think that is a notorious fact; it is 
no use being blind to it. 

Madam, for all these reasons I sincerely 
appeal to Mr. Rajabhoj that if he has really the 
interests of the employees at heart, he should 
withdraw the Bill, otherwise the time may come 
when __these very people will curse the persons 
responsible for this Bill. 
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